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Aflcr due legal consullation the Company decided lo convenc bo.rd meeting regardless ofthe facr wherher
lhe CMDC directors altend or not. The Board Meeiing was convened on Januan 22.2015 wirh due nolice
thereof having been senl to all the directors including CMDC nominee direclors. However. none or lhe
nominees ofCMDC nomince directors. IIo$ever. none ol lhc nominrcs ofCMDC atcnded th< meering
and therefore the meeting was adjoumed to February 5. 2015 w;lh due notice thereol sent ro all the
directors. Al the said meeting thc Company. inter-alia. approt'ed the audited flnanciah for thc year ended
onMarchil,20llandMarchll,2014andconvenedlheannual general meelings on February 11,2015
and february 14.2015 rcspectively. At lhe respeclive annual Beneral meetiigs, the members approled and
adopted the audrl€d tinancials and acoordingly the Company liled the sanre including Annual Rerurn wirh
NICA. Ihe Reg irlrar of Conrpan ies. Mumbai for\varded rhe conr pou nd ing app licarion v idc h is lencr No.
No. ROC'C.G. 62lA/J l A120l5l95l dated 17.07.1015 ilnd thc sunre has be€n treated as Conrpan)
Application No. 252/621 A/CLB/MBi20l5.

2. The undersigned. the then Presiding Officer. of erstwhile Companl Law Board had gone

through the application and thc repoft submittcd by the Regislrar olCompanies. Chharlisgarh and also

thc submissions made by the Arthorised Representative at the time of hearing and notcd that
applicalion for compounding ofoffence commifted under Secrion 159 oflhe Companies Acl. 1956.
merited consideralion.

3. Accordingly, the offence commined under secrion I59 ofthe Companies Acr, I9j6 as staled
and explained above has becn ordered on I 8.05.20 I 6 10 be com pounded againsl the l\ o D irecrors of rhe

company on palmenl ofRs. 50001b! each.

4. Subsequently. vide Noiification No. A-.+501 l'14.:016-Ad. lV daled 0l-06.2016, issued by
thc Minislry of Corporate Affairs. New Delhi. the Central Covcrnmenl has consrilured rhe Nalional
Company Law 

-l 
ribunal and dissolvcd the erstwhile Company Law Board w.e.t. 01.06.2016.

5. The applicants above namcd have remilted lhe rolal compounding lees of Rs.10.000/- with lhe
newly conslituled oflice oflhe Narional Company Law I'ribunal. Mumbai Bench i.e. after dissolulion
ofthe Company Law Board.

6. I laving regard to thc facts and circumstances of the casc. the offence comm itted under section

159 of the Companies Act, 1956 by the two Direcrors of the Company named above, is hereby

compounded.

7. Therefore, Regisrrar of Companies. Chha(isgarh is hereby direcred to take iul1hcr acrion as

p.ovided under seclion 62lA(3)(c)(d) ofthe Co'npanies Act. 1956.

B.S.V. PRAKASH KUMAR
Membcr (Judicial)

Ordered Accordingly

Darcd rhis tn(\ \ .20n
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